
1

BEFORE THE MEMBER ::::::::::: MACT ::::::::::: DHUBRI

MAC Case No.32/2017

Parties:-

Abdur Rahim
S/O: Abdus Sahid Miya
VILL: Uttar Mara Gadadhar
P.S: Golakganj
Dist: Dhubri, Assam

..Claimant

Vs.

1.ICICI Lombard General Insurance Company Limited

Represented by its Manager,

414, Veer Savarkar Marg,

Near Siddhi Vinayak Temple, 

Prabbhadevi, Mumbai - 400025

2.Abdul Jalil Ahmed (Owner)
S/O: Tajer Ali
VILL: Bidyardabri Part-IV
P.S: Golakganj
Dist: Dhubri, Assam
Pin - 783335

3.Mizanur Rahman Ahmed (Driver)
S/O: Abdul Jalil Ahmed
VILL: Bidyardabri Part-IV
P.S: Golakganj
Dist: Dhubri, Assam
Pin – 783335 ..Opp.

Parties 

Present: - Sri Anup Narayan Ghosh, Member, MACT, Dhubri 

Appearance:-

Sri M.M. Ahmed, Advocate for the claimant
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Sri Dibakar Ghosh, Advocate for OP No.1

None appeared for OP No.2 & 3

Date of argument:  16.12.2019

Date of judgment:  08.01.2020

Judgment 

This claim petition has been filed by the claimant U/S. 166

of  M.V.  Act  for granting compensation in respect  of  motor vehicular

accident which occurred on 22.7.2016 at about 8:00 P.M. on National

Highway  beyond  pitch  portion  at  village  Sonakhuli  Part-II  under

Golakganj P.S.
Claimant’s case in brief was that on 22.7.2016 at about

8:00 P.M. while claimant was walking on the left side of NH-31 beyond

pitch  portion  at  village  Sonakhuli  Part-II  a  motor  cycle  bearing

registration No.AS-17-A/7210 coming from back side driving in a rash

and negligent manner knocked down the claimant near petrol pump.

As  a  result  of  the  said  accident  claimant  named Abdur  Rahim had

sustained grievous injuries on different parts of his body including head

injury.
After  the  accident  injured  was  immediately  taken  to

Halakura Hospital  for necessary preliminary treatment and doctor of

Halakura Hospital referred the injured to Dhubri Civil Hospital for better

treatment but due to seriousness of injuries sustained by the injured,

injured was referred to Hayat Hospital, Guwahati where claimant was

admitted as an indoor patient in the said hospital for several months

and operated twice on 23.7.2016 and 16.10.2016 and thereafter again

recranioplasty was done on 22.10.2016.
Claimant side further  stated in their  claim petition that

even  after  three  surgical  operations  and  long  treatment  and  huge

expenditure  of  more  than  Rs.  12,00,000/-  claimant  was  not  fully

recovered and became disabled partially and cannot do normal works.
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Claimant side further  stated in their  claim petition that

due to the aforesaid accident claimant had sustained loss of memory

and before the accident claimant used to earn Rs. 6,000/- per month

through his business of selling of goats and he is the only bread earner

of  the  family  consisting  of  three  members  including  his  wife  and

daughter and himself.
Claimant side further stated in their claim petition that in

respect of the aforesaid accident father of the claimant had lodged an

FIR before O/C Golakganj P.S. in respect of the aforesaid accident and

accordingly O/C Golakganj P.S. had registered a case vide Golakganj

P.S.  Case  No.724/16  U/s.  279/338  IPC  corresponding  to  GR  Case

No.3164/16.
Claimant side prayed before the Hon’ble Court to award

compensation amounting to Rs.  25,00,000/-  along with 12% interest

from the  date  of  institution  of  this  case  till  realisation  on  different

heads  like  loss  of  income,  pain  and  sufferings,  medical  expenses,

future medical expenditure, loss of longevity of life, etc.
On receipt of this petition filed by the claimant an MAC

Case was registered and summon was issued to the opposite parties.

On receipt of the summon OP No.1 insurer of the offending vehicle had

appeared through his counsel and filed written statement.  OP No.2

owner of  the offending vehicle and OP No.3 driver of  the offending

vehicle did not turn up although summons are dully served upon them

accordingly this case proceeded ex-parte against OP No.2 & 3 owner

and  driver  of  the  offending  vehicle.   The  main  contentions  of  the

written statement submitted by OP No.1 are as follows:
That this claim petition is not maintainable in its present

form  and  manner,  that  there  is  no  cause  of  action  against  the

answering OP, hence claim petition is liable to be dismissed, that claim

petition is barred by principle of estoppels, waiver and acquiescence,

hence it is liable to be dismissed, that this claim petition is baseless,

speculative  and  does  not  entertainable  under  law,  that  material

allegations  made in  the  claim petition  are  false  and petition  is  not

maintainable  either  on  facts  or  in  law  and  under  the  given

circumstances, hence claim petition is liable to be dismissed in limine
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with costs against the answering OP, that the answering OP does not

admit and denies all  the allegations made in the claim petition and

petitioner is required to prove the same with documentary evidence,

that answering OP seeks protection U/s. 147 and 149 of the M.V. Act,

that as per section 158 (6) of the M.V. Act, 1988 it is mandatory duty of

the  concerned  P.S.  to  forward  all  the  relevant  documents  to  the

concerned insurer within 30 days from the date of information but the

concerned P.S.  had  failed  forward  the documents  and not  complied

with  the  statutory  demand,  that  answering  OP  does  not  admit  the

contents of para-3 of the claim petition, hence claimant is to prove the

same is required to be proved with  documentary evidence,  that  on

regard to para-8 & 9 of the claim petition answering OP hereby submits

that claimant or the relevant official may be given necessary directive

to cause production of the policy report or relevant papers for the claim

to be substantiated, that answering OP hereby found disputes that the

contents laid down in para-6 of the claim petition, hence claimant is

required to prove the same with documentary evidence, that the injury

report  and  other  papers  may  be  directed  to  the  petitioner  to  be

produced of the statement forwarded in para-11, 12 & 13 of the claim

petition  to  be  substantiated,  that  the  route  permit  /  road  permit,

registration  certificate,  valid  and  effective  driving  licence  may  be

directed to be produced by the owner otherwise it shall be presumed

that  there  is  statutory  violation  of  the  policy  condition  and  hence

answering OP is not responsible to pay any compensation and claim if

any is also subject to the compliance of section 64 VB of the Insurance

Act, that at the time of accident insurance policy of the answering OP

was  not covered, hence OP insurance company does not have any

liability to pay any compensation to the claimant, that at the time of

accident permit was not valid and driving licence of the driver was not

also valid, hence answering OP is not liable to pay any compensation to

the claimant.  Under the aforesaid facts and circumstances answering

OP prayed before the Hon’ble Court to dismiss the claim petition with

costs and for this act of kindness answering OP is duty bound shall

ever pray.
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After  going  through  the  pleadings  of  both  sides  my

learned predecessor had framed following issues.
1 Whether  the  accident  took  place  due  to  rash  and

negligent  driving  of  the  vehicle  No.AS-17-A/7210

(Motor Cycle) and claimant sustained injuries due to

the said accident?
2 Whether the offending vehicle was duly insured with

M/s.  ICICI  Lombard  General  Insurance  Company

Limited at the time of accident?
3 What shall be the just and proper compensation and

by whom payable? 
4 Whether the claimant is  entitled to get the relief  as

prayed for?

DECISION AND REASONS THEREOF

ISSUE NO. 1 to 4: As all these issues are inter-related so

they are taken up together for discussion and decision.

In  the  instant  case  claimant  side  had  examined  three

witnesses  and they  are  duly  cross  examined by the  counsel  of  the

insurance company.  OP side did not adduce any evidence.

Evidence led by claimant side are briefly discussed.

CW-1 claimant in his evidence on affidavit had stated that

he is the claimant / petitioner in the aforesaid case and he had filed

this case for grant of compensation for the injuries sustained by him

due to motor vehicular accident.  

He  further  stated  in  his  evidence  on  affidavit  that  on

22.7.2016 at about 8:00 P.M. while claimant was walking on the left

side of NH-31 beyond pitch portion at village Sonakhuli Part-II a motor

cycle  bearing  registration  No.AS-17-A/7210  coming  from  back  side

driving in a rash and negligent manner knocked down the claimant

near petrol pump.  As a result of the said accident claimant sustained

grievous injuries including head injuries and other parts of his body.  
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After the accident injured was taken to Halakura Hospital

for necessary preliminary treatment and Halakura Hospital  Authority

referred the injured for better treatment at Dhubri Civil  Hospital  but

due to the seriousness of injuries sustained by the injured doctor of

Dhubri Civil Hospital referred the injured to Hayat Hospital, Guwahati

for necessary medical treatment and injured was admitted as an indoor

patient in the said hospital and stayed there in the said hospital for

several months and operated twice on 23.7.2016 and 16.10.2016 and

thereafter  again  recranioplasty  was  done  on  22.10.2016.   Claimant

side had exhibited following documents from ext-1 to 306 medical bills,

cash memos and vouchers amounting to Rs. 12,00,000/-.
He further stated in his evidence on affidavit that even

after  three  surgical  operations  and  long  treatment  and  huge

expenditure  of  more  than  Rs.  12,00,000/-  claimant  was  not  fully

recovered and became disabled person and cannot do his daily normal

works.
He further stated in his evidence on affidavit that due to

the aforesaid accident he had been suffering short of loss of memory

and before the accident claimant used to earn Rs. 9,000/- per month

through  his  business  of  purchase  and  sell  of  goats  but  after  the

accident he could not able to perform his normal works and business.  
In respect of the aforesaid accident father of the claimant

had lodged an FIR before O/C Golakganj P.S. in respect of the aforesaid

accident and accordingly O/C Golakganj P.S. had registered a case vide

Golakganj P.S. Case No.724/16 U/s. 279/338 IPC corresponding to GR

Case No.3160/16.
Claimant side had exhibited several documents.  Ext-308

is the certified copy of FIR.  Claimant side further stated in his evidence

on affidavit that during the course of investigation police had seized

the  offending  vehicle  with  relevant  documents  and  also  seized  the

driving licence of the driver of the offending vehicle.  Ext-309 is the

Seizure List.  After due investigation police had filed Charge Sheet U/s.

279/338 IPC before learned CJM, Dhubri.  Ext-310 is the certified copy

of Charge Sheet.
Claimant side prayed before the Hon’ble Court to award

compensation amounting to Rs.  25,00,000/-  along with 12% interest
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from the date of institution of this case till realisation under different

heads as admissible under M.V. Act. 
As claimant side was partially disabled claimant side had

filed a petition before the court to appoint the Advocate Commissioner

to record the evidence  of  the claimant  in  his  residence  accordingly

petition  filed  by  the  claimant  is  allowed  and  one  Advocate

Commissioner was appointed to record the evidence of the claimant.
Learned  counsel  on  behalf  of  insurance  company  had

cross examined the said witness and in his cross examination he had

stated that accident occurred in the year 2016 but he could not able to

say exact date of accident.  He further stated in his cross examination

that while he was walking on the left side of the road beyond pitch

portion a motorcycle bearing registration No.AS-17-A/7210 driving in a

rash and negligent manner hit the claimant from back side and as a

result claimant sustained grievous injuries on head and different parts

of  the body and became partially  disabled.   He denied in his cross

examination that accident occurred due to his own fault and not for the

fault  of  the driver of  the offending vehicle.   He denied in his  cross

examination that medical bills and vouchers are false and fabricated.

He denied in his cross examination that all the bills and vouchers are

false and fabricated.  He denied in his cross examination that he did

not  spend  Rs.  12,00,000/-  for  his  medical  treatment.    He  further

admitted in his cross examination that he did not submit any income

proof document to prove the income that at the time of accident his

monthly income was Rs. 9,000/-.  He denied in his cross examination

that ext-311 and 311 (i) is not admissible as Medical & Health Officer of

Boterhat  SD  has  no  authority  to  issue  permanent  disablement

certificate  as  district  medical  officer  is  the  authority  to  issue

disablement certificate.  He denied in his cross examination that driver

of the alleged vehicle had valid and effective driving licence at the

time of accident.  He also denied in his cross examination that at the

time of accident insurance policy was not valid.  He denied in his cross

examination that he is not entitled to get any compensation from the

OP insurance company.  He also denied in his cross examination that

owner and driver violated the terms and conditions of the policy and
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for that insurance company is not liable to pay any compensation.  He

denied in his cross examination that he deposed falsely in this case.
CW-2 Deldar Ali  in  his evidence on affidavit  had stated

that he know the claimant / petitioner Abdur Rahim who filed this case

for  grant  of  compensation  for  the  injuries  sustained by him due  to

motor  vehicular  accident  which  caused  the  partial  permanent

disablement.
He  further  stated  in  his  evidence  on  affidavit  that  on

22.7.2016 at about 8:00 P.M. while he was standing in front of a Pan

Shop along with one Nurul Huda at village Sonakhuli Part-II near petrol

pump he noticed Abdur Rahim was walking on the left side of national

highway beyond pitch portion at that time one motor cycle bearing

registration No.AS-17-A/7210 coming from back side driving in a rash

and negligent  manner  knocked  down him.   As  a  result  of  the  said

accident  claimant  sustained  grievous  injuries  on  head and different

parts of his body.
After the accident injured was taken to Halakura Hospital

for  necessary preliminary treatment but  doctor  of  Halakura Hospital

referred the injured to  Dhubri  Civil  Hospital  for  better  treatment as

condition of the injured is not improved during his long treatment in

various hospitals Dhubri Civil Hospital authority referred the injured to

Hayat Hospital, Guwahati for better treatment.  As per referral of the

doctor  of  Dhubri  Civil  Hospital  authority  Hayat  Hospital,  Guwahati

admitted the injured in their hospital as an indoor patient and he was

there in the said hospital for several months as an indoor patient.
He further stated in his evidence on affidavit that even

after  several  surgical  operations  and  long  treatment  and  huge

expenditure claimant is not fully recovered.  He further stated in his

evidence on affidavit that even after long treatment in Hayat Hospital,

Guwahati he neither can stand nor walk and due to aforesaid accident

claimant had lost his loss of memory.
He  further  stated  in  his  evidence  on  affidavit  that  in

respect of the aforesaid accident father of the claimant had lodged an

FIR before O/C Golakganj P.S. in respect of the aforesaid accident and

O/C Golakganj P.S. had registered a case.
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Learned  counsel  on  behalf  of  insurance  company  had

cross examined the said witness and in his cross examination he had

stated that claimant is his co-villager.  He further stated in his cross

examination that he cannot able to say exact date of accident.  He

denied in his cross examination that he was not standing near the Pan

Shop at Sonakhuli Part-II at the time of accident.  He denied in his cross

examination that he did not witness the accident.  He also denied in his

cross examination that as victim is his cousin brother he deposed false

evidence in favour of the claimant.  He denied in his cross examination

that his evidence on affidavit is false.
CW-3 Nurul Huda in his evidence on affidavit had stated

that he know the claimant / petitioner Abdur Rahim who filed this case

for  grant  of  compensation  for  the  injuries  sustained by him due  to

motor  vehicular  accident  which  caused  the  partial  permanent

disablement.
He  further  stated  in  his  evidence  on  affidavit  that  on

22.7.2016 at about 8:00 P.M. while he was standing in front of a Pan

Shop along with one Deldar Ali at village Sonakhuli Part-II near petrol

pump he noticed Abdur Rahim was walking on the left side of national

highway beyond pitch portion at that time one motor cycle bearing

registration No.AS-17-A/7210 coming from back side driving in a rash

and negligent  manner  knocked  down him.   As  a  result  of  the  said

accident  claimant  sustained  grievous  injuries  on  head and different

parts of his body.
After the accident claimant was taken to Halakura Hospital

for  necessary  preliminary  treatment  from where  he  was  referred  to

Dhubri Civil Hospital for necessary treatment but due to seriousness of

injuries sustained by the injured Dhubri Civil Hospital authority referred

the  injured  to  Hayat  Hospital,  Guwahati  for  better  treatment  and

accordingly  injured  was  admitted  in  the  said  hospital  for  several

months and operated several times.  
He further stated in his evidence on affidavit that even

after  several  surgical  operations  and  long  treatment  and  huge

expenditure of more than Rs. 12,00,000/- / Rs. 14,00,000/- claimant is

not fully recovered.  At present claimant neither can stand nor walk
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and his left side has been paralyzed and also suffering from short of

loss of memory.
He further stated in his evidence on affidavit that even

after the accident claimant used to earn money by selling of goats and

he  is  the  only  bread  earner  of  the  family.   Ext-311  is  the  partial

disablement report  and ext-311 (i)  is  the seal  and signature of  the

Medical & Health Officer of Boterhat SD.
He  further  stated  in  his  evidence  on  affidavit  that  in

respect of the aforesaid accident an FIR was filed before O/C Golakganj

P.S.  in  respect  of  the  aforesaid  accident  and  during  the  course  of

investigation police  seized the offending vehicle along with relevant

document  and  also  seized  the  driving  licence  of  the  driver  of  the

offending vehicle and police  also recorded his statement during the

course of investigation in the connected police case and police after

completion of investigation had submitted charge sheet in this case.  
Learned  counsel  on  behalf  of  insurance  company  had

cross examined the said witness and in his cross examination he had

stated that claimant is his co-villager.  He further stated in his cross

examination that he cannot able to say exact date of accident.  He

denied in his cross examination that he was not standing near the Pan

Shop at Sonakhuli Part-II at the time of accident.  He denied in his cross

examination that he did not witness the accident.  He also denied in his

cross examination that as victim is his cousin brother he deposed false

evidence in favour of the claimant.  He denied in his cross examination

that his evidence on affidavit is false.
Perused  the  evidence  adduced  by  the  claimant  side

minutely.  Perused also exhibited documents.  
In  the instant  case  claimant  side had exhibited several

documents from ext-1 to ext-306 medical bills and vouchers.  Ext-307

is  the  certificate  issued  by  Hayat  Hospital,  Guwahati.   As  per  said

certificate issued by consultant of the said hospital in the department

of Neuro Surgery claimant named Abdur Rahim was admitted in Hayat

Hospital,  Guwahati  on  23.7.2016  and  15.10.2016  as  an  emergency

case through an accident.  In the said certificate doctor had mentioned

that claimant was shifted to ICU unit  of  the said hospital  for better
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treatment  in  the  department  of  Neuro  Surgery  as  claimant  was

suffering from head injury due to alleged history of RTA.
Claimant was operated right FTP craniotomy & evacuation

of ICH + Duraplasty under GA on 23.08.2016 and Cranicplasty with

analogous  bone  under  GA  on  15.10.2016,  removal  of  bone  flap  &

evacuation  of  EDH  under  GA  on  16.10.2016  and  Craniopiasty  with

titanium mash under GA on 22.10.2016.  On recovery he was being

discharged on 16.08.2016 and 25.10.2016.
Ext-308 is the certified copy of FIR.  As per certified copy

of FIR which was lodged by one Nurul Huda before I/C Halakura O/P

under Golakganj P.S.  As per contentions in the said FIR on 22.7.2016 in

the evening hours at about 7:00 P.M. his nephew named Abdur Rahim

while going on the road on the left side of NH-31 at village Sonakhuli

offending motor cycle bearing registration No.AS-17-A/7210 which was

driven by its driver in a rash and negligent manner dashed the injured

in the said place.  As a result of  the said accident his nephew had

sustained grievous injuries including head injury and other injuries in

various parts of his body.
After  the  accident  injured  was  immediately  taken  to

Halakura  Hospital  for  preliminary  treatment  and  Halakura  Hospital

authority  referred  the  injured  to  Dhubri  Civil  Hospital  for  better

treatment but considering the injury sustained by the injured Dhubri

Civil  Hospital  authority  referred  the  injured  to  Guwahati  for  better

treatment  and  accordingly  injured  was  admitted  at  Hayat  Hospital,

Guwahati for better treatment.
Claimant side had exhibited one Seizure List vide ext-309.

As per Seizure List police had seized the offending motor cycle bearing

registration  No.AS-17-A/7210  along  with  relevant  documents  of  the

vehicle.  Police after completion of investigation had submitted charge

sheet against the driver of the offending vehicle U/s. 279/338 IPC.
Claimant  side  had  submitted  copy  of  insurance  policy

through  annexure.   As  per  said  annexure  insurance  policy  vehicle

bearing registration No.AS-17-A/7210 was insured with ICICI Lombard

General Insurance Company Limited and insurance policy is valid with

effect from 18.08.2015 to midnight of 17.08.2016.  As accident took
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place on 22.07.2016 at about 7:00 P.M. so insurance policy  is  valid

covering the date of the accident.
As  per  Form  No.54  Report  other  vehicular  documents

relating to  offending vehicle  are  valid.   As  per  other  documents  as

exhibited by the claimant side including charge sheet, seizure list, etc

OP  No.1  i.e.  insurer  of  the  offending  vehicle  is  liable  to  pay

compensation to the claimant.
Claimant is entitled to get following compensation under

the aforesaid heads.

 Expense relating to treatment, hospitalization, medicines:

 Loss of earning during the period of treatment:  As per

claim petition monthly income of  the injured was Rs.  9,000/-  but in

support of his income claimant side had failed to produce any income

proof document so I treat the monthly income of the injured notionally

at Rs. 5,000/-.

As  claimant  was  in  hospital  as  indoor  patient  at  Hayat

Hospital at Guwahati almost three months so loss of income during the

period of treatment will be Rs. 5,000/- X 3 = Rs. 15,000/-.

Claimant  is  also  entitled  to  get  transportation  charge

amounting  to  Rs.  20,000/-  as  transportation  charges  from going  to

Guwahati from Dhubri several times and total transportation charges

will be Rs. 20,000/-.

Claimant is also entitled to get future medical expenses

amounting to Rs. 10,000/-.

Damage of pain, sufferings and trauma as consequence of

the  injuries  amounting to  Rs.  20,000/-.   Loss  of  expectation  of  life,

shortening of normal longevity amounting to Rs. 10,000/-.

As  all  the  medical  vouchers  are  obtained  from  Hayat

Hospital, Guwahati and paid seals are there in the said vouchers so

claimant is entitled to get compensation on the basis of said vouchers

except  ext-287 amounting to Rs.  3,176/-,  ext-288 amounting to  Rs.
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7,362/-, ext-289 amounting to Rs. 2,745/-, ext-290 amounting to Rs.

4,147/-, ext-291 amounting to Rs. 4,753/-.  In the aforesaid vouchers

although signature of the concerned pharmacist is there but no date is

there after signature in the aforesaid vouchers so aforesaid vouchers

are not to be accepted as no date of the concerned pharmacist is there

after  signature  of  the  concerned  pharmacist.   So,  it  casts  doubt

regarding veracity of the aforesaid vouchers.  Other vouchers are all

computer  generated  vouchers  and  paid  seals  are  there  in  the  said

vouchers.  Those vouchers are acceptable documents and claimant is

entitled to get compensation on the basis of aforesaid document.  In

the instant case claimant side had submitted total bills and vouchers

amounting to Rs. 11,90,000/- and after deducting ext-287 amounting

to Rs. 3,176/-, ext-288 amounting to Rs. 7,362/-, ext-289 amounting to

Rs. 2,745/-, ext-290 amounting to Rs. 4,147/-, ext-291 amounting to

Rs. 4,753/- it comes to Rs. 11,68,000/- to which claimant is entitled to

get.

Thus, in total, claimant is entitled to get Rs. 15,000/- + Rs.

20,000/- + Rs. 10,000/- + Rs. 20,000/- + Rs. 10,000/- + Rs. 11,68,000/-

= Rs. 12,43,000/- as compensation.

As  vehicle  in  question  was  insured  with  OP  No.1  and

insurance policy is valid covering the date of the accident so OP No.1 is

liable to pay compensation to the claimant.  Accordingly, I direct OP

No.1 to pay compensation amounting to Rs. 12,43,000/- along with 8%

interest from the date of institution of this case till realisation.
This MAC Case is accordingly disposed of.

   ORDER 

In  the  result,  claim  petition  is  allowed  awarding  Rs.

12,43,000/- (Rupees Twelve Lakhs Forty Three Thousand) only to the

claimant payable by OP No.1,  M/s.  ICICI  Lombard General  Insurance

Company Limited through an account payee cheque.  An interest at the

rate of 8% per annum is allowed on the total compensation from the

date of filing of claim petition i.e. 03.03.2017 till realisation.
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    Given under my hand and seal of this court this 08 th day of January,

2020

Member, MACT, Dhubri.       Member,  MACT,

Dhubri.

APPENDIX 

 MAC Case No.32/2017

Claimant’s witness : CW-1 Abdur Rahim

  CW-2 Deldar Ali

  CW-3 Nurul Huda

 Exhibits 

Ext-1 Referral Slip

Ext-2 & 3 Discharge Summary

Ext-4 to 306 Requisition  slips,  cash  memos,  bills,

prescriptions

Ext-307 Medical Report

Ext-308 Certified copy of FIR

Ext-309 Seizure List

Ext-310 Certified copy of Charge Sheet
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   Member: MACT: Dhubri. 


